, TRIBUNAL
JABALPUR BENCH, JABALPUR

Caravs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 001

Registration No..(?. L;j/.. /. CT7
- .>y

.............................. Appl icant (s)

VERSUS

............................... ' RcsPendent (s)

A copy of the ORDER dated.. V.... £ . ‘

Tribunal in the above mentioned case is forwarded herewith |~ e passed by the Hon'ble
for necessary action.

Applicant by *Jhri V. Tripathi on behalf
of Shri S. Paul ,,
Respondents by shri S.A. Dharmadhikari.
By order dated 20th May, 2005 in OA
Ho. 960/2004 the respondents were directed istrar(J)
to consider the claim of the applicant if
he is otherwise similarly placed as appli-
cants of OAs Nos. 904, 40, 448 and 304o0f
2002 for grant of higher pay scale from the
due date, subject to the outcome of the
WP No. 4601/2004 pending before the HOn'ble
High Court. The present application is
filed complaining that the respondents have
wilfully and deliberately disobeyed the
t order of the Tribunal and they should be
! punished in tMs contempt petition.
Today tho learned counsel for the
respondents has stated that as per Ills
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>n was filed

challenging this order of the Tril

the same is pending. He further submitted

that as per directions of the Hon'ble High

Court the respondents have already paid a

93,111/- to the applicant
and final satisfaction

sura of Rs.
which is the full

of the claim of the applicant as a conse-

the Tribunal. He
issued by the
the

guence of the order of
has also shown the receipt

applicant® The learned counsel for

applicant has stated that in view of the

|
statement made at the bar, the present CCP

not pressed and can be disposed of as not
to the

is
pressed but liberty be granted
approach the this Tribunal

applicant to
the full

afresh in accordance with law, if

claim of the ..applicant has not been received
by the applicant j.n accordance with the
this“Tribunal dated 20th May, 2005*

c<tP s i | Y

order of

(M.A. Khan)
VC
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